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The appiicanta were initiany engaged by the

reapondenta by the erder dated 23,11,1993 on the apecil

Contd« ,2/.



- 2 -

mnditloB that their eppWntwnt i» purely te.por.ry apd
ed hoc and can be tereinated at any ti« without notice.

Houayat, thair tare of ad hoc appointaent uaa oxtendad
fro* 3.12.93 to 14.1.1994 by the order dated 16.12.93 and
tha laat extanaion uaa piuan upto 14.7.94 by the order
dated 11.1.94 and further by iflothar ordar doted 29.4.94
on th« 8a«« terms and conditiens,

* The griaaance of thaaa applicant* io coaeon, that
tha raapondante have not axtandad thair tera of angagaaant.
It ia not open to tha applicant, at thia ataga to call
„pon tha raapondanta to continua the* in aar.ica. Tha
fliaaa taaataad learned counael for the applicant, haa
aaphaticelly preaaad that the iaauaa inuolvad are, firatly
that the teraination of tha applicant, ia illegal a» the
uork and the poata are available uith the raapondanta and
aecondly, the raapondanta are intending to recruit freah
paraon. to be aponaored by tha Eaployaant Exchange. A.
regarda the fir.t contention, the raapondenta have to aaa
tha job requireaent and continuance of ad hoc aaployaaa
till each tiaa thay are replaced by regular aaployaaa,
provided job requireaent ia there. It ia not tha caaa
of the applicant, that the raapondanta have recruited ftaah
paraon. replacing the ad hoc aaployaaa. Regarding tha saccnd
contention that the reapondente are intending to recruit
fraahars. It ia only an apprahonsion and a thought pra-
oeiling in the ainda of the applicant., aa they era being
caaMid fro. the oervico and not being givan * extanaion
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beyond 14th ^uly 1994* The eppliGante cannot be alloued

to raise acjpievence on apprehension unless the pause of

action has arisen*

3* The application does not eake a ease at all and is

therefore diaeissed in lieine under Section ^^(3) of the

CAT Act, 1985. Wo coats.
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